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REPORT OF THE PUBLIC AccOUNTS COMMITTEE VERY AND RESTORATION) CON-

(1954-55) DiwaN CHAM AN LALL (Punjab): TINUANCE BILL, 1955—continued

Sir, I have the honour to lay on the Table a copy SR s frw (39
of the Thirteenth Report of the Public Accounts ' wifasdt T o A

Committee (1954-55) on the Appropriation m) . IEgE qg‘m, EX | rzamg
Accounts (Posts and Telegraphs) and (Railways), . EX. TN T
1051-52 and 1952-53, Vol. | Report. [Placed in " _(1Cea<! W78 T&rwm) Ffe
Library. See No. S-287/55.] A fa 1 TWIT F@ 8" aE
" . \ 7 @ o fF gz aaer 3@ i
INISTRY ~ OF ABOUR OTIFICATIONS . e
PUBLISHING (1) AMENDMENTS TO THE & AT FH T Z9 AN T A9 ATTIHT
MYSORE GOLD MINES REGULATIONS, 1953, & fagye a7 1129 | a2 9E N7 99
AND (ii) THE MINES RULES, 1955. . e .
Z fF gd A yraves 0 1 fAvig
REVISED BUDGET ESTIMATES FOR 1954-55 AND : 3 o ; 3
BUDGET ESTIMATES FOR 1955-56 OF ;‘E_& = ‘ﬂfﬁ‘? I8 g I A g faﬁ
EMPLOYEES' STATE INSURANCE ZH fﬁﬁ\[ﬁ!’!’i & w97 ar RO LS
CORPORATION. & #W 9% F¢ oAy Ay @ Zar
Tue DEPUTY MINISTER ror LABOUR Ted fF @2 fawmr fawge e ar

(SHRI A BID ALI) : Sir, I lay on the Table a copy it & | O ATHST ¥ 29 Mg A4
of each of the following Notifications under sub- -

section (7) of section 59 of the Mines Act, 1952: =¢‘ T T FT ET =TT L W !
— ag ¥ TET FgAr AEhr fE oA
ZfzRIr &t &7 FF AW gEwr A %
(i) Ministry of Labour Notification ¢ _ ﬁ *"I'Tﬂ' .
SR.O. No. 525 dated the 28th &%a § f% fepas ferdi & wer o
February, 1955, publishing certain S . W‘- W
amendments to the Mysore Gold i 3;?-{ ‘Q"FT W ‘: bl - .
Mines Regulations, 1953. [Placed in fa¥T g7 &, 37 ®isi & faar foa=r g7
Library. See No. S-284/55.] fo% f& as5 aT afsaat ?f‘ﬂ' e
g , qfearT & anr
(i) Ministry of Labour Notification ® ™ ,;i a qu? b - *‘ .-
S.R.O. No. 1421. dated the 2nd July, T WX 1@ T4 &, W 41 &1 42 ¥
1955, publishing the Mines Rules, = firgrfar 7 4% Frat
1955. | Placed in Library. See No. S- Wy e R ﬁ!_; b
285/55.] g &< famy smd | 597 99w § a7 AmaEy
gt 747 & 1 9@ o AT awEArs
Sir. I also lay on the Table, under section 36 f ~ .

of the Employees' State Insurance Act, 1948, a KA A wE ar FATT T2 FTA
copy of the Revised Budget Estimates for the gt wmat & f& 7w ¥7 AgqHy 77 fr afz

year 1954-55 and the Budget Estimates for the . T s ) .
year 1955-56 of the Employees' State Insurance | | T F’?Ff' afz g =T A
Corporation. [Placed in Library. See No. S-289- gx feafa & g@ fams f&  soywit
55. s oA - ;
] femmt € &t zar<t F47 tegta vy 7 aftx
felt ot 1 ®rf 7 Fe7 ar a9
ar Fr§ A7 A A g AW § 3
fowst 9% 18 @ax Ag Freet av
w7 1€ W = a7 safea 7 qwdr
g f5 97 =1 o foomn wY 3% F99
F1 Ao &T /907 | F A7 S g
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PrOF. A. R. WADIA (Nomina ted >: Mr.
Deputy Chairman, I am sure we would all
wish triac the need for thi* Bill did not exist.
But considering the situation as it is we
cannot but support wholeheartedly the Bill
that has just been introduced in connection
with the abducted women. I listened to the
speech of Shrimati Lakhanpal yesterday with
very great interest. | admire her boldness and
I do know that she represents a fairly
widespread opinion in the country that the
time has perhaps arrived or must soon arrive
when this desire to hunt up the abducted
women should cease so that the agony may
not be protracted, and a full opportunity may
be given to the abducted women on both sides
somehow to settle down in their new sur-
roundings. But considering that these
abducted women were the unwilling victims
of the passions that were most unexpectedly
aroused at the time of our independence and
considering the hardships to which they and
their families had been subjected, it stands to
reason that the Governments concerned have
a dutj' of finding out these abducted women;
and if they wish to go back to their original
countries, it is the duty of the Government to
give a helping hand in this respect.

1 am afraid the speech of Shrimati Savitry
Devi Nigam goes to the other extreme. She feels
that under no circumstances should an abducted
woman be allowed to continue in her new
surroundings. She feels that it is an outrage on
the part of a woman to continue to be with her
abductor all her life. I am afraid this is I also an
extreme view. After all, ! an abductor is also a
human being
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[Prof. A. R. Wadia.]
and whatever may have been his lap
ses at the time of abduction, he may-
have proved his humanity in coming
years and may have taken the ab
ducted woman to his heart, given her

a home, and brought up a family. If
in the circumstances an  abducted
woman chooses to continue in the

new environment................

SHRIMATI SAVITRY DEVI NIGAM:
What about those who are still being
oppressed by the abductors?

. A. K. WADIA: [ am coming to that.
I am talking of these who 1 been willingly
taken up. In such cases I think it would be
rather unfair to root them up from their new
surroundings. But the unfortunate fact
remains that the majority of the abducted
women still continue in a very unhappy
condition, and it is in their interest that the
Government should do what they can to
reclaim them. In this little brochure which
was published by both the Governments in
1952, 1 was interested to read:

"To our knowledge only two cases of
Hindu girls have returned to Pakistan and
four Muslim persons have returned to India
out of 16,919 that were transferred to
Pakistan for restoration to their relatives
and 8326 that were sent to India for the
same purpose."

Well, these figures are quite revelatory in
their own way. The correct view is that since
a wrong has been done, it is the duty of the
Government to do all they can to find out the
whereabouts of these abducted women, to get
in touch with them, jiid to find out what their
real wishes are. And I am glad that both the
Government of India and the Government of
Pakistan have been very honest in this
endeavour. They are conscious of the guilt to
which these unfortunate women were exposed
and I am glad that with a noble band of
honorary workers both

Bill. 1955

in India and in Pakistan, a good deal of fine
work has been achieved. A good many of
these lost women have been found out. All of
them have been given more or less a chance
to meet their relatives and if they wish to go
back, an open invitation has been held out to
them to go back to their own families in their
own countries. I think nothing else than this
can any responsible Government do. And it is
for that reason that I congratulate Sardar
Swaran Singh on the spirit in which he has
introduced this Bill and the spirit in which the
Government are carrying on their work.

It is interesting to find that in spite of this
terrible catastrophe, sflkne-thing good has
come out. One good I have already mentioned
that some abductors have been found to be
satisfactory. That is some compliment to-
human nature that it is not entirely bad. There
might have been a very honest doubt on the
part of many abducted women—I may be
pardoned if I say, especially ,among the Hindu
women—whether they would ever be received
back by their families. Knowing as we do the
great strength of the caste system in this
country, I am perfectly certain that about 5(1
years ago if this sort of thing had happened, I
am afraid, these women would not have been
received back into their families. But it speaks
a good deal of the new India that is being born
before our very eyes that a huge majority of
the Hindu families have expressed their
willingness to take back their daughters and to
take back their old wives, even with the
children of their Muslim abductor husbands. It
speaks a good deal for human nature, and it
speaks a good deal for the refined spirit that
we find in the Hindu society today that this
spirit has manifested itself, and it is this spirit
which has made it possible for many of these
Hindu abducted women to choose to come
back to their own country. In some cases
where tnese abducted women 'ire willing to
come
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back, but where their families are not willing
to take them back, and they do not find their
position in their new country very satisfactory,
I am very happy to find that both' the
Governments have been prepared to take up
the responsibility of looking after the abducted
and to give them a new chance to settle down
in their own country, maybe, by teaching them
some craft, maybe, by enabling them to marry
afresh, or in some such way to find a new
home in their own country, even though it may
not be in their own family.

Recently, Sir, i have been in touch with the
Recovery Department, and some very
interesting facts have been brought to my
notice, and I should like to share them with
the Members of this House. It is interesting to
find how many Indians are willing to marry
such women, even though they are not
accepted by their own families. I am told that
enquiries come from Indian genile-m ;n in
places as far as Nairobi, East Africa enquiring
whether there are such women who would be
prepared to go to Africa and get married to
them. It speaks well of human nature again.
We have all been very painfully aware that
many of these abducted women have been
forced into prostitution. Cases have been on
record where a woman has passed through as
many as eight or nine hands. One would
imagine that they would be doomed for ever.
And yet, I have been happy to find that even
in this city of Delhi, honourable men, with a
sense of responsibility and with a sense of
generosity, have come forward to marry these
women, and the prostitutes of yesterday have
been enabled to become honourable wives of
today. Again. Sir, it speaks well of human
nature.

It has also been found that even
“though some children have been born
under conditions for which the
mothers were not responsible, the
maternal instinct has asserted itself,
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and the mothers have been taking very kindly
to their children. In many cases they have
refused to give no up, even though it has
meant a good deal of hardship to themselves.
In several cases, mothers have been persuaded
to accept that it is in their interest and in the
interest of their children, if the children are
allowed to be brought up by the State. And 1
am glad, Sir. that both the Governments have
accepted the responsibility of bringing up
these unfortunate children. Now here again. I
am very happy to find that a new spirit has
been entering into the Hindu society.

We are all familiar with the principle of
adoption in Hindu Law, and we all know the
rigid limits within which that adoption had to
be prac-tised. But today we find that some
childless parents have willingly come forward
to adopt these abandoned children who have
been brought up by the State, knowing full
well that their mothers were Hindus but their
fathers were Muslims. Again it is a
compliment to human nature. I am glad that
this catastrophe has made it possible for some
new features to come into existence in our
society.

Well. Sir, it is a very hard task to find out
these lost women. I am tolcl that very often,
out of the six women that have been
discovered, only one name had been
registered, and even that one name had been
possibly registered under six different names,
as Sardar Swaran Singh made it clear
yesterday. There are women who were not on
the registered list, but through some lucky
chance, they got in contact with the different
agencies in both the countries and ultimately
they were declared to be abducted women
who were willing to go back to their own
country. How long this state of things will
exist, it is impossible for any Government to
know. The Government accepted an
amendment in the other House to the effect
that this measure
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[Prof. A. R. Wadia.] should continue till the
30th of November 1956. I am not optimistic-
enough to believe that this problem will be
solved in that short time. Perhaps, there is some
justification for what Mrs. Nigam has just said !
that there might be need for the ' extension of this
Act for a year or even more. It is a very sad state
of affairs, but lacing the situation as we j do what
else can we do? What else ! can we expect the
Government to do? I am afraid, it will be
impossible to account for every woman that has
been abducted in either country. But in so far as
we have got the names of abducted women on
either side, I | am afraid, it will be the duty of the
Government to do their very best to find them
out and at least to give them a chance to say
whether they would like to continue in their new
surroundings or whether they would like to come
back. That is the minimum that we can expect
any civilised Government to do: and especially
when we find that our society is also becoming
very civilised, very generous, and very new-
minded j in its attitude, [ am afraid, this measure
.will have to continue for some time at least. We
may deplore it but it is a necessity. Well, Sir, |
congratulate the Government and the band of
social workers who have been helping the
Government in solving this tremendous problem.
That is why I whole-heartedly support this Bill.
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continue.
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T 7 AT 72 w91 7 ) A
1A FT | Tzl 9% (gaq 79 79, @
FIH @A | ZW AT AT T FHAT
AfFa a7 w1 AF Z 1 A1 fer Far
ZHTeT afzq agt w2 7 oam Az &l
o1 qrr fy ar w# 7 @ fads frmea
FT TFAT TEAT AT FAATI AT TEAT
et AT ¢ T a7 w fen
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AFIT F1, AZA(A K, IART ATHA B,
Y F1, Ami HT aEE F1OHN
far izt &1 TEAl AT AT A7 FAA
f& 39% fag gfear @ F1% #2TR
Y7 TR ALY @7 ; gl 9 w08 IART
fewrsra &ea arem g § ; e TR
oeW A, MMEE | W I R e F oS-
=it & BIw avar TEE ! e
ZEATE WX AT AW § ¢

T FRET AT A faega
geafAs 7 1 fae wiAERT AEA

q frga famrae & w20 91 (F 3%
frarf| woe w12 U2 TEATE 7 |
T ZAT AT fAAn ot § A
TEATEY A, A9 FT W Z, AT FAE
mr T faadt w1 @z a1 fEar 1 9
ZiET & WA A I9F FIC gL AT
et 1 47 @ AT A=W (AT AT F
ar zaw faq AT 9fq| 239 7 o
AAT F W AATT & fAg At FE
g A AT 1T Z, A 7
AT A% § W@EATT IFAT § A
aE U AF & 5T F1 75 ) Afe
EATY Azl ARAT FETA T AE 8
gAMA 41 9T g 6, ag argm, w8
dq1Z A7 @ AT TFAT &1 41 T AT THAT
1, 3T AT FTATT FAT AfeFA F,
T fx 37 #1757 fawmy &1 fd
I 7 F I | I 9 A qA@T
qET AT, JART 42 997 AEI § ¥ 47
T fee awg & vl Adaw F faw
AR G E 1 & #eal E fF am st o
qE W AT T TTAAR ARI F AT WA
T R, AL AT FT AETHT TR
HER T F I AGT AT S WA T AL
THAT | T FAY GFAF & ZATL T

|
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Tl AT AT T a9, AT gRA & FoA
WAAREATFE TR THEAE ST T
T AT AFW F ATT AG WL T FY
TEFT@E | 7 2 I Tery anfae-
W A FEy oar fw oA wEfear &
AT AT Sifzg W 59 & 49T
FIfzd | AT WETeHT WY E At 97
T RTAAT 79 I FfHA 57 17
fAe o I = A FAT Aq |
AfFT 77 o AT AA A AHE fEoaw
® A L AT AlZAT H1 AT AR 7 AT
oA F0 A A A7 & frawa 2 WA
wew WA wnt fxfeewm A avg &1
F9 Z fam 7 7 €5 ami &1 77 73
FOF A 9N § (AT T AT F |
afaa Far AT W 7=46 & fag v
@ a7 F ¢ e 7 qEt fawn e
T NAE N Z | AT WO @A F
AT A HRA #EE qTE T |
a7 g ¥ AR 99 v ) wE A
wAfed g ¥ g7 o1 A A
Rer A faegea @ mfae g @
faegrar sw@) wrva mifet 7 29 qer
sfawm & #iv =i awz 7 79 anw
T, T aAE A ®AET
q 7@ IRET T F g e F
fampeama gams <, T TSa A
@ WEY W ATZA F | ALAT BH AT
f T g & 2WT W @ WY g
2 399 a1 St g rAr aifza 4r
NI UF UF - AT T AT
FEgar g fF S &1, /=7 a1 53y, 47 2N
TIHT AT AT | TN FET (% A
a1 4R AR AT, qAE
&1 W | g9 A 47 & fF 2w A
IR FT A GTT IS | T AW A
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AT AT 9w § A I 2w fee

e § W) g & fag qa adi a
TN gATL &9 ATE SIEHT Agr
@A F 1 fas ferg av faer wrd Y =t
@ T § Afew a5 F [AAAT AT AR
AN RETE 1TF AN
IR § =Y, aferw ol A aER.
H | g% ot feaq) a3 &, I
am, afgd ot & {5 s qacer
qFE F A AA TA F, I AT @
Z | F1 3% Ff § § IA% FUC TER,
= g faaw gy a1 @ 1 @ 9}
37 7 g foar s @ & 97 gt
feeR & wew W 7 sy AveE A1 A0
faar war € 1 721 97 Tifeem /) ofawm
AT §YT T FAT T GI F @
AT A F AW U@, AT @
AT fzg8amM #1 AR T AT
FI 3 5 aw 71 3965, 290 2T
F 3% FU |

SHRI KISHEN CHAND (Hyderabad) :
Is it all relevant to this question?

MR. DEPUTY CHAIRMAN: Let him
continue.

wgare an fag : wifwam 4
yrAl ¥ gamaT ag am fgge
%8 @ ¢ o fom axg & &1 g1 £ 2
T | SR 97 3T @1 § WK A T
wrar § fF gw 7 whiedz  faar &)
7 fog g gaar g g fr fom
5 W & @ 9@ S 39w AqR A
wer-a) g€ 99 3% W1 TR AL~
e oY T S AW & 98 wfaewe
% fFur a1 fF g At 0F O
¥Ye v & ? o ag avar 2 fwar
g1 5 9 97 g G H AW, WI
1 o fa s, & g W ATl

l
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TR FT AT F T ? Wr FAT)
Fearae & =< e & & &Y fiw a9 2
ST S8 FT AT F5AT TATE g4 3 WX
BATL 1 T 93 9X § 9F I
w7 Py arar o @rd 1 W
ST wEad § 933 i fE eres-
R HR ARG & T ger 1w F
W1 7gt 1 A § @A qm
Wt a3 @ E ) 7w g TR AT ErA
& for oz wo= f5q a<g g faar ana
Tz AEe 7 s faarr ot gaaE
¢ afex ux aT9w A ) 2wt
¥ AAA E | TF AAE A WA ¥ A
TN 9T ZAL 45F &1 7 W &, T B0
T FT T9T £ |

WT 7T AW T JAA T A AR
Tzt g f5 wwda & 3 wafeay
F1 {9 N7 7 79 FoA1 7 4% § @V
ZE, gTW ¥ fod smdwT 7 37w
¥ @mit w1 fzem faar # o7 oA wrew
29 @ 41 {5 9T T 99T F1 I
gfan ¥ s &1 SwnT ) grEifs @ 61
foq m & 7 faordr & afew zardr v
oY A q=e agr #7 F | ZWTd agd
1 At 91X =41 F1 ToAT T T4H
Z | W w4 G2 A & fw oA
ST AW A A T F, I AR F
AR { F a0d 7 WS IN A A
g 4z & fF #15 ft gar AT
I ArRfdal w1 @S AT AE & !
ZATEr AT T B & {6 AT AT Ag0
92 g& § A% A A o @
Iy gefeen and WA, effew
T MR | AT F g ¥ AR 2
fafeewe T=maT F@ §, I 4T FW
srar ¥ Y awar § | i aw 77 T
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wEl @ £ fF faaa s fasr @
A faer Fivq & wh £ | w1 w@
ST &7 & AE A | favgea § faa
7 | A1 W e e & 96 T
I ) faean 2w 94, a7 0 7w
F1A92 TIAIF APAE HLA
fait 77z ¥ A fowns & 981 T
fog @t 72 3 1 w9 77 9% F§ g
AT T TETE T E ) W e
A F1 =fEe 731 # fF 37 a7 A
F1 FHAAT F1F | HAT AT IH TG F)
BT & qFfaa a7t F1 Zee & F9%
74 Z ! 7 U @A) WY e
FT TAT9 2 | 42 ZAT4) wi-afE M
THA F1 AA9 F A1 g F AW
H § | 42 HAHA AT 97 TAaTE 3N
& W1 ZAT4) Wi-AfzAT AT g B 6
W VW T Z | IR AT @ g
T9T 7 | fort & Faw @ | @7 9
AN 7Y TR T A% 7 | A
i Az W gennfaad A 98 F2qr
e # fF vat zra § w1 96 A
AYE A ATAI 9T AT AT KT F1A9
| 7FAr 2 | maaE &1 e w9y
TN FTH AT 5T JAT T F7 /T G2 aF
wafa 31 7% 39 | Ft Ffaw 77
& ZaT7 [ Wit 9427 8, a9 9
WA W7 aE va w¢ fE sEar
T AET & 7

ZAT AT qifEearT /T {
FrE AT Guen, WE 48 I9T FT g4
qrT %7 g1 a1 fwft a< %1 &1, a9 %
q & 94 ax f& nfeemT omd @
HiW & W A FL | AF FAT AFIC T
T FT A9 & | ZATE q°W) AR
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wi-afedi #7 g &1 7 qo6 Y AWy
T A 2 | W AF AT 3W AR
T FrE AET @A vk aE Fa
A4 aF AZ AEAT ZA AF EWU | FE
O WHAT g 2 (s awz 7 oaq
alt ft T @1 e # ) o Fo
% FYE GEt A 1 A E 9 e g
& qEart 7 faegeara & g, AY FIC
AR T T FY WA H0 ZIAT AT
TR F1 @9 F [ [yt At g7 g2
FAT 0% gfrar 1 fqar 553 9
e axfeeadt & gare @Er av S g
T ST A AW ' AT Wi, a5
S WE AT & gl ¥ et S A
ARCEERIGUR AL L A e e
&, T oy AT ATk T @ E 1 oa
waifea e fom 7oz & &1 % fom zem
H 9z 9z &1 A% fqa w AW 0
W IART FAXH FLA, ZW ITHT ATAY
afzt oy a==1 1 97 W9 | 9§
A ¥ T, M frmeam ¥ maEn
& =i zwre w9 w7 wmf &

5T FEATTS  aYo AW (WEAWIT) :
gaTeae wEEd, o9 faq &1 & qwda
Faar § | ArAAE q@rT 49 fqg of &
v AT & AE F gew & fa
9T g F | TAT T2 TW gL Al A
gt 7 fr o faw 9T s T
AT § WL 9 A1 I Fg ATTEr
ar-famz A7 @ &1 T4 47 |

et am  f5 5@ fao @ wae
# 78 qwwan fF g7 fedt aaan %
ATAET § T AT NE & F9T HEAT
& ; wify & &g 24 59 a9 faare
F &t wEeawar § fr f grema &
g agi @mr @ | e gEam 8y
ST FATT A 7 qgT F 397 w6 far
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7 B 3a%T a3 % A AT IAE |
fF {57 weqrarat & A1 fas g 91
TIAT 7 TH AW W UF AT OHATHT
29T |

F1 vz #, wwr f At weErEA
A TA FET AT, IA% T A OZH
wrEr Ffewm wvma iz W
T for armfas faendl & wfer
ofradq w79 & fag o9 W § W7
qifFeAT A 9Ae FeAT 9MEg | TF
9T WE A% Ad g §, T Fwra
TT AF AA FET F, AT TE A AAA
FT 297 0% A0 g FET F FFAT | MA-
AT wAT wEE F 9 A wiws f2g g
I wrEEl 7 a7 mifzr g & fR oA
At fermat w1 aga & a== 7 S afE-
R G TFA 3T A F w4 F
F7 faar @iz aga o7 femi @i a7
=i A o frrgeme @ 2 I a9t
7 s 7 T &7 faa ) afza faormm
TmwifFEmaaaifram
GETT 37 qAATIA] T TH 1 O
7?7 Afsq 9w w7 § g2 gEam
WAT wgma § {1, IA qAr e F
f Ty TSl F1 ATVEIG A SF a7
s it f5 3 oW wA-wes e
F1 AT AT WG ) A A oy
FEEAT AT A FET, WHT FTTAT
feafs za qw17 w1 740 7 f7 A9 3
feray wer s 0 9T F fag AT
z1, 39 971 W F9 F fAg Fave g w9
594 & AT9 T 927 T AT WIT TN
FI70 ATET F TAAT 99 FI9 97
o1 AR q7 FTeaTdr JEF fae st
Faw1 faeadt arfzm v g &1 3m
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FAT AT AOEIT F gAAt 7 oawtwar
farar A1 mrarg 2, affT aras &
az 959 gAAT Afew 7 fF oo a7 R
7 famar s s+ &1 a9 @ aw
BT | % =T w7 ZA7 i 7 F o
q &7 fawrd @Ar &8 AnE W
T E | F AgT 7 et F oq 7 feer
AT F W A AT % A § f
ot aF et %% feaar o8 52 g A
W ¥ e & weg g, fae 3
9 AT, I 33 frweaan, s
ATHAFAT AW § I [ Y o wfzars
T 95 & g £ gafaw A
g5 ¥ aftzgm T [T A7 a7 90
31 HEqTG F At AW § IAET 0T a2 FASH
gt arfeg e @z awr & arg szam
7% A aar o afz famr @ =,
FAHI &1 79 ga=1 ¥ afmfaa F57,
ar 39% far & 81 aamar fF A
I Gal 0 AL FAL THAT AT
feeit wwie & ma o1 amifas @
EALIg|

Mr. DEPUTY CHAIRMAN: You may
continue your speech after lunch. The House
stands adjourned till 2-30
P.M.

The House then adjourned for
lunch at one of the clock.

The House re-assembled after lunch at
half-past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

A wE@EE Fro dw - I
wEEm, AwifEE gA FOqH A
AR FATT 77 A1 F1 A4 femy

T, A7 FATA 0T TH AT § TET aq
&\ afz greew & g faaor 7 s
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T AT AT AZ FEAT HAAF A AT
g fr o 4 a7 a0 owd o ae
JATE FIF ATH A1 AT G FE F FrE
# T IA® L AEOW A T A AT
fmer &1 Jwer 41 2 1 7 T A 6
am femmn amgm fF e 3@ A1 0%
afgen T faamn & g @ § A
IEM §44 T A & qe2r w1 § fw
foras ot @owa 3Ta @Y AwA g1, 39
IqrT & o wwga wrarE s afE
F1 fawrem &1 waen femm sy o T
drar T wETATEE & q A Fae W
agi gATE W€ | Az I A g fn 0w
TAA 29 F ANHGE § ATd WeAq® AN-
fo & TETT FEAT FWTA HAR FY AT
& | 9 avEe geTe 3 § A afeer
F § 391 3@ g4 # wwwar g fw q9re
FT F1E A1 AUHC AfFT T AT H
agt #z aw f fergeam &t qowr,
W1 wergqr Aifa s v ar
T8 ¥ F ATA AAT ATEAT &, IHHT
gfawre a1 9% Aufad IO A &
fag dwz @1 & | a8 AT WAL A F@r
far fer a1z g gl ° wfaear &1
IS WY FAY HEC T AFEAT IHC
s fafaw ofdfeafs sow @ &
s o, fae gwne O FAar aE -
ard o 7 34 ardy difa & g
w7 fear, =@ #@ifa &7 o=l @ w3
famr w1z 39 afowmrersy o T@d
# T %= ofoy & &1 w7 afer At
dare § wifer & avaraeor § aga 46T
faerr | 2w oF ARET A F1 aea
W1 7% 94 77 & W1 2w vy waantal
& gfewm i woifa &1 F Fv TG
oo v @ | wafad afr gw quet Fary

|
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®1 frgH & o & gl ar & awwar g
f& zavdl aga it a 919 w7 aw
areEifaw waEfa 1 4|l #7139
F& § g awean f ¥ wv weanr
g oAFAT & | §ure | wmifs  eafas
T & IiW { gHra A FeATEAL
T AFT AT Fagere Aifa F1 F #7
A @ E AT IR ZH AR FEAT
oifzd | o Aifa &1 aew 5@ g
70 0T wga @Al W wrATE T
HAEAT F1 79 71 A2q A6 T
ST ¥ qUTT § @A A7 =WAEAT AN
aF | WA A7 7 A e a9 §
A0 a7 vz &Y aran & v o sy
afgardl &1 fawrea o Ser o 0f &
" T g W fen g, fee
aga o wigard] 7 az awwr f& o
afeari & 7 uefy f saq g
WAl qvqa T g, wafag faa
&1 FT IR ATYH AT FT E@VFlA AT
9E | AT THH wiAw Wy w7 a6
4t 7 afy qrmfas s G ar ofan-
fe w1t & g9 feorai g o & 4
wE oY, 3w 9T § 9w A °r awdl,
a1 wewT &1 a7 ¥49eq § fF ag oA
feaai & forr oFF 9 FTa1 91X sq=aT
i ¢ foadr & ow v @
d 77 FT qUAT IEL I FL qF | 7
sTaT F<ar g fF avwre e 9 fada
S & ) AT Ao, 38 0 v #
A1 arfeeT F@F ST |wEE & av o
qiffwar § azi wiar 9Ea §, afea
F armifas Foof 7 a1 aifeanfos
FTLO(1 & O/ FH § HANG F, @7 IA6
faq g7 91T 41 =TT FIAT FTHT
& Faeq F |

aga & ael G ¥21 € fF oow @
fadas wwEmas 1 @ § 1 g
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T oo Ay q u% e e
Fe a1 favig fapar € 1 3z FdreE a9
TEEl 9T fa=re w9 W Atz =a
FTer &7 A7 AT Z91 [ Ha a7 #4
qaIAeE & a1 % wwear g fa awre
FT IT WA | A1 FHEF TET ZH0 )
T TEEl & ATd | T fam & awee
T g |

o

SHrI H. C. MATHUR
Deputy Chairman, I feel very grateful to
the hon. Minister  for the informative
speech that he  delivered and for the facts
and figures which he doled out to the House.
This saved a lot of criticism.  There was a
general feeling about the working of this
organisation and that feeling was so adverse
that during the debate on the last occasion
we indulged in all sorts of accusations.
Even this year, in the other House, Members,
while speaking on this Bill, had come out
with all sorts of criticisms. ~ The information
which  has been given to us proves  two
facts very clearly: one is that the organisation
has functioned in an  impartial manner;
and the second is that the organisation has
been able to create an atmosphere in the
camps where the women, who have been
taken there, could take an unbiased decision
in a free atmosphere. We find from the facts
placed at our disposal that about 50 per cent, of
the women had opted to stay in India and simi-
lar is the case on the other side We also find
that almost every case that had gone to the
court had  failed which is further
proof that the screening in these = camps
has  been very fair. I very much  wish
that informative literature, a sort of
periodical literature, could be submitted to
Parliament much ahead of such Bills being
discussed in  the House. It would be
better if we had a sort of six-monthly
report because now we are taking the facts as
given out by the hon. Minister at their face
value. Of course, we have no reason to doubt
them, but il will

(Rajasthan): Mr.
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have to be conceded that we had no-time to
have a real appreciation of-the facts, that we
had no time to discuss these facts and that we
had no time to ask for further information. If
we have such periodical reports, it will serve a
double purpose; it will keep the Government
vigilant about it—it will keep the Government
alive to circumstances—and it will place at our
disposal facts and figures on the basis of which
we could make further enquiries, proper
studies and have a proper appreciation of the
circumstances. Taking the facts as there, have
been given out by the hon. Minister, I have no
hesitation in saying that, so far as the
organisation on this side of the country is
concerned, it has functioned remarkably well.
Sir, these very facts tell certain stories. These
very facts lead us to certain conclusions and
they lead us to think of some very vital and
delicate problems.

In this connection, I wish to invite the
attention of the hon. Minister to what had been
said last time by the hon. the Prime Minister.
There is a sharply divided opinion in this
matter as was typically demonstrated by the
two lady speakers. Even when we were
discussing it last time and when we are
discussing it this time the same® arguments
were and have been developed and there is in
this House a very large section of people, as
Professor Wadia very correctly pointed out,
who are of the same opinion as the lady
speaker who spoke first who said that there
should be some finality about it. Again, there
are many people who feel the other way round.
But taking into consideration all these facts,
taking into consideration both the viewpoints,
last time when there was a very strong
criticism, the hon. the Prime Minister who, |
believe, is really in charge of this organisation-
and work, because I understand that this
organisation is working under the External
Affairs Ministry— it is by some arrangement
that the
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[Shri H. C. Mathur.] hon. Minister who is
at present conducting the Bill is in charge of
it-said this: "Obviously this way of dealing
with the problem cannot be continued
indefinitely". It was in relation to the same
two views which had been very strongly put
forward and he himself felt that— he is a very
sentimental person; he is one who always
advocated that—if there was even one woman
left in this country we should feel morally
bound 10 come out and see that if she was
being detained against her will, she should
have been recovered and restored to proper
quarters. But even he, Sir, in the light of the
facts, in the light of the criticism offered very
strongly by the House, had to make these
observations: "Obviously this way of dealing
with the problem cannot be continued
indefinitely. ***But taking everything into
consideration we do feel strongly that we
should carry on for another year or so." That
is all. "Of course, we have asked for extension
by another quarter, because extension by a
year comes at an awkward time, in the middle
of the Budget Session, and the House would
be inconvenienced. Practically it is for a year,
and we shall, in this period, in a sense, revise
our method of approach, where it is
considered necessary, and try, if possible, to
finalise the problem."

Now, Sir, he was very apologetic and the
hon. the Prime Minister had even to ask for an
extension for more than a year last time and as
he has mentioned, it was not one year; it was a
year and a quarter and he had to give an
explanation to thfi House as to why he was
asking for a longer time because if it was just
one year, that period would terminate when
we would be discussing the Budgets and it
would not be convenient for Parliament at that
time to take up this question. In view of this
particular fact he felt it and he just pleaded to
let the period be extended to a year and a
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quarter, which is up to May 1955. and he
gave a sort of an understanding that during
this period they would be able to have some
new approach to this problem, that they
would be able to finally decide this matter,
and, Sir, it was thought that the cases which
were pending before the Government would
be decided during that period.

The hon. Minister, while piloting this Bill
and while delivering his long speech with all
the information has not mentioned a word
about what the hon. the Prime Minister had
said last time whether they stand by the same
commitments or assurances which the hon.
the Prime Minister gave in this connection, or
not. It is my feeling that the Government has
not at all been able to tackle this problem in a
vigorous manner as could be expected of it.
At least they failed in bringing pressure on the
Government on the other side or in evolving
an organisation or method by which the
legitimate demand under this Act could be
fulfilled. For the first time, Sir, when in 1949
an extension was asked for, it was stated by
the late Shri Gopala-sw; ni Iyengar that they
were anxious to see that about the 2,000 of the
unfortunate Indian girls who were in the
hands of the Pakistani officials something was
done. I would like the hon. Minister to throw
some light on it, what they have been able to
do about it, whether they have been able to
take any effective steps in that direction, what
has happened to these 2,000 unfortunate
victims who are not being recovered from
there, whether any search has got to be made
for them but against whom the allegations are
that they are in the hands of the Pakistani
officials. We have not h°ard about it. It was in
1949 tha. we were given the assurance that all
efforts would be made in that, direction. But I
find, Sir, not a word about it. We certainly
would like to be enlightened on this matter. If
during these seven years it has not been
possible for the
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hon. Minister to take any effective
measures in respect of these women about
whom this Parliament and he or his
predecessors  have been talking, then it is
better for him to confess his inability and
impotence  in the matter and give it up,
or he should giveusa written assurance
that he has  these effective measures in his
mind and he is going to proceed in this
manner in this matter. Sir, the hon.
Minister has made his case so innocent as
that.  He makes out that the best they could
do was to appoint a fact-finding
committee; these are matters which are
being dealt with internationally, matters
which are being dealt  with at  the
Governmental level;  we cannot very much
help matters; we have got to come to a
certain understanding with a foreign
Government; it takes time and the Fact
Finding Commission itself could not be
appointed for such a long. time. And now he
says that, so far as he was concerned, he had
only asked for time up to the end of
November so  that the report  of the Fact
Finding Commission may be in his hands. It
looks all very nice and very fine. But,
Sir, may I ask him:  when the hon. Prime
Minister gave that undertaking or gave that
sort of understanding in the other House,
was it not in his knowledge that tbey were
dealing with another Government,  that they
were dealing with a Government of whom he

has had a sad experience  for the last
seven years? I think it was in full
consciousness of the task that lay before

him that he gave a sort of understanding to
the other House that within a year they — will
be able toclear all these cases and
finally decide this matter. He hoped to
decide this matter earlier than May 1955.
Today we are in the month of September and
a  period of three months' grace has bee'.i
given and yet we do not see anything
accomplished in this matter. So, v/e lose
confidence in the Government naturally
because of the extremely poor performance of
the Government in this particular matter.
It is not in a spirit of bar-

61 RSD—6.
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gaining that we speak. I am in perfect
agreement with my hon. friend. We are not
dealing with rupees, annas and pies; we are
not dealing with certain dead material. We
cannot deal with this matter in a business-like
manner. | entirely agree with him.. I would go
even a step further. I do not consider this to be
a Hindu-Muslim question; I do not even
consider this as a political question. I am in
perfect agreement with him that it is a human
question. That is all right. But have they been
able to tackle this question in a human
manner? Have they been able to fulfil and
satisfy the legitimate aspirations and demands
of the people of this country? That is my
question. They have not been able to answer
this all these seven years but they have been
coming before Parliament year after year and
asking for time. For what? Again, there are no
reasons given. We do not stand convinced tnat
anything is likely to come out of the weak
hands of this Government. And if it is so, Sir,
we will have to think twice before we extend
the time. My hon. sister here wanted the
timftto be extended by two years and she
advanced reasons for it. I do not at all
subscribe to that view particularly because of
the much-awaited report of the Fact Finding
Commission.

Now, taking into consideration the figures
which have been placed in our hands, it is of
course a sort of solace and consolation to us
thrft of the 2,000 abducted persons taken into
the camp more than a thousand opted to stay
here. Now, et us examine what happens.
These thousand women had to be taken away
from their homes and brought over to these
camps. You may not have destroyed the peace
and harmony of that house but certainly you
have destroyed the peace and harmony of that
woman. And the evil effect that is likely to be
there on the children has got to be taken into
consideration. The innocent child does not
knov
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[Shri H. C. Mathur.] anything about the old
incident. One fine morning he finds that his
mother is being taken to the camp. She stays
there and the child is re noved from her. It has
a very big psychological effect on the children
wnich cannot be denied. We further find a
large number of children being kept here and
the main criterion which my hon. friend has
stated is the choice of the woman— whether
she wants to stay here or whether she wants to
go there. And while discussing this problem
my hon. friend said, "Naturally, the interest of
the children is also taken into consideration". I
would like the hon. Minister to throw some
light on this subject as to how he reconciles
the two, how he thinks that the sending away
of the woman from here to the other country
reconciles with the interest of the majority of
children who are left here without mothers.
What is the criterion? If the Government
comes to a decision that it is in the best
interests of the children that the mother should
stay here, may I know whether the Gov-
ernment has got the power to ask the mother
to stay on here? In such cases what is the
jurisdiction which the hon. Minister exercises?
What is the power which he exercises? And
what is the criterion which is followed? I
cannot see how the hon. Minister thinks that it
is in the best interests of the children that their
mothers should have been sent to the other
side. How has it served the interests of the
vast majority of children who have been left
behind? I feel that it is not so much the choice
of the woman that should prevail. Children, in
this consideration, are very important.

I feel, Sir, that you are in a hurry and I will
not touch upon the other points which have
already been covered by my hon. friends. If
find an occasion at the third reading stage, 1
shall further say a few words.
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MR. DEPUTY CHAIRMAN: Mr. Kishen
Chand, we are to close this debate at 3.15 and
the hon. Minister wants half an hour for his

reply.

SHRI KISHEN CHAND: Sir, I do not want
more than ten minutes.

SHrR1 BHUPESH GUPTA (West Bengal):
Sir, I gave my name.

MR. DEPUTY CHAIRMAN:
there.

SHrRI BHUPESH GUPTA: 1t is there, Sir,
that I should speak on the 31st.

It is not

MR. DEPUTY CHAIRMAN: Are you very
anxious to speak? Because I have not got your
name.

SHrRi BHUPESH GUPTA: Yes, Sir. 1|
thought my name was included. I gave it
yesterday and Dr. Subbarayan was in the
Chair at that time.

MR. DEPUTY CHAIRMAN: How much
time do you propose to take?

BHUPESH GUPTA: About 10
rather 15 minutes.

SHRI
minutes;

MR. DEPUTY CHAIRMAN: Not more
than 10 minutes.

SHRI BHUPESH GUPTA: In that case I do
not think that I should speak on this subject.
Let our voice be not heard.

MR. DEPUTY CHAIRMAN: I do not want
to shut you out. You can take 10 minutes.
Mr. Kishen Chand.

SHrRI KISHEN CHAND: Sir, the hon.
Minister when he moved this Bill expressed a
very correct sentiment when he said that this
problem was a humanitarian problem. It is a
problem of women who are being kept in
either country against their will and we should
help their transfer if they so desire. In so far
as the hon. Minister has expressed this
sentiment I am in full accord with him but in
spite of that I cannot lend my support to this
Bill. I agree with him that if there are
unfortunate
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cases of women in either country who want to
come back to their original homes, we should
help their return but the methods that are being
adopted of breaking up homes are not very
fair. After all, there is a time-limit to
everything. You know, Sir, in ordinary human
life, if there is a bereavement, the bereaved
person feels that the friends who are making
enquiries are really reminding him of the
serious loss. Similarly, in this case, seven or
eight years ago, certain women were left
behind in Pakistan and some were left in India
against their will. They have settled down with
certain other persons, borne children and are
living there. Now, what happens after seven or
eight years? The officers of Recovery
Department go to homes, enquire about these
women and they are transferred to camps.
There, all sorts of social workers and relatives
come from Pakistan and for days, harassment
of these women goes on. It really amounts to
harassment. Temptations are offered that "If
you go back to Pakistan; you will be so well
treated; you will be almost a national hero."
And, in spite of these temptation, a large
number of women do not want to go back. Is it
right that we should interfere in a happy
home? It has become a happy home after
living for seven or eight years.

Well, the hon. Minister gave figures of
persons, of women, who have been sent to
Pakistan as 20,623. Well, the hon. Minister
was not prepared to make any conjecture
about the total number of women who were
abducted in India. I suppose even a very
optimistic estimate will not place it much
beyond 23 or 24 thousand. Out of that
number, 20,600 have already gone. So, even
on a very liberal estimate, about two or three
thousand women all told are left behind in
India. Out of those, two thousand have
refused to go back. That means that there are
hardly a few hundred women now left and for
the sake of those few
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hundred women, we keep an organisation
which interferes and meddles into every
home, and tries to disrupt it as far as possible.
In our marriage laws, for the sake of children,
we have made divorce very difficult, while
here, against their will, these women are sent
to Pakistan, breaking up their homes,
separating them from their children. Is it
right?

On the other side, the estimate of women—
Indian women—Ileft in Pakistan would be
about fifty thousand. Out of that figure, only
nine thousand have come to India and now,
the present rate of recovery during the last
two months is very low. The hon. Minister
said that all told, 79 persons were put in camp
of whom 49 came to India. So, now it has
come to 10 or 15 per month. Is it worthwhile
for the sake of 10 or 15 to keep this festering
sore alive between the two neighbouring
countries?

An hon. Member spoke very eloquently
about our epic poems and said that in the
glorious past, great wars were fought for the
sake of one woman. Sir, our conception has
completely changed and now women are not
considered as chattels and wars are not fought
for one or two or even hundreds of women.
They are fought for certain moral principles or
economic principles. So, to cloud the issue
with certain sentiments is not fair. I will give
you an example. A few aviation officers of
America are detained in China. America does
not go to war with China because a few
persons are detained in China. Similarly, if a
few persons of Indian origin are detained, we
should use diplomatic methods or political
methods for their recovery. But, to suggest as
was done by certain hon. Members—not by
the hon. Minister— that we should go to war
because certain women of Kashmir are now in
Pakistan-held territory is most unfair and it is
not right to rouse passions in that way.
Several hon. lady Members also tried to look
at
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[Shri Kishen Chand.] it from an emotional
point of view. I think there is no question of
emotion. Well, it was a very sad and very
sorry thing that abduction took place and the
women against their will were held in the
other territory. During the last seven or eight \
ears, the Government has done really good
work and I congratulate the hon. Minister and
the Department which has carried on the
work.

My opposition to this is not because the
Department is not carrying on good work.
There is a limit to everything, even to a good
thing. We have been maintaining this policy
for the last seven or eight years and now the
recovery work has more or less come to a
standstill. It has become such a nominal
figure that it is not worthwhile in the interna-
tional interest, in the interests of good
neighbourliness of two countries, to keep on
this Department.

In the end, in spite of agreeing with the
hon. Minister in his approach to this problem,
I would humbly submit to him that he should
reconsider this question and should not
continue this Department for any longer than
a few months more.

SHrl BHUPESH GUPTA: Mr. Deputy
Chairman, I thought that it would be possible
to get a little more time for me to speak on
this subject, which is by no means con-
troversial. Yet, it is just possible, within the
short time available, that [ may put certain
suggestions for the consideration of the
Government. Unfortunately, you do not have
my slip with you.

There is no doubt in my mind that
Government is sincere in the matter and I
certainly appreciate the objective manner in
which the hon. Minister piloting this Bill has
presented the proposition to the House. He
has presented it with sympathy. I only hope
that that sympathy would be balanced by
speed and the right type of action.
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It is unfortunate, Sir, that some hon.
Members spoke, trying to rouse
passions. I donot deny that such matters

give room for passions. If they wish they can
rouse passions; there  can be no doubt about
it. But I think that, if we have learnt anything
from our bitter experience, it is this that the
problems outstanding between the two
countries  and between communities  could
not be solved—will never be solved—
by rousing the passions, elemental sentiments
or emotions of people. It isnecessary, in
this connection,  to view the whole thing
from a broader angle—to take what itis and
not imagine what it should be, and then on the
basis of an objective appraisal of the situation,
proceed to tackle the problem. It is a good
thing that the Government has tried to tackle
this problem. After all, if there is any
woman in this country or in that country who is
kept against her will with any person, efforts
should  be made to  recover  her. If
Pakistan does not do so, it does not explain
why we should not do so. It is a
humanitarian problem. It is a problem
which relates to certain fundamental tenets of
our civilized life. It is not a question ~ which
deals with trade between the two countries so
that when one party does not fulfil his
obligation, the other party is under no
obligation fo discharge his own part of the

contract. This matter we do not view that
way. Well, I think the hon. Minister was
quite right in his approach to this  matter.

Now, as far as Pakistan is concerned, I am not
in a position to speak because the material
that is necessary to speak on their activities
is notbefore us, except whatever little
facts have been given. I do not blame or
commend, because it is not possible for them
to produce everything for the Pakistan
Government.

But on the basis of what we have got from
the Government here, it appears that the
problem is still of some dimensions.
Undoubtedly, a problem of this sort is
delicate, com-
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plicated and is not easy of solution. j At the
same time, we all feel that j we should proceed
with this question and look forward to the day
when this chapter, like many other melancholy,
chapters we got from the partition of thg
country, would be closed.

Here, I think I can join issue with the
Government in regard to certain matters.
The debate took place last year in February
and I appreciate the manner in which the
Government hr.j treated certain  portions of
the debate. After all, the Government met
in conference with the representatives of the

Pakistan Government in the month of
May, within  two months of the debate,
and came to an agreement. Whatever one

might or might not say about this agree-

ment, it was the right approach for this
Government. The  representatives of this
Government and  those of Pakistan sat

across the table to decide certain things
and find out a common solution. I think
problems between the two countries will have
to be tackled in this manner. As far as we are
concerned, we know where we stand vis-a-
Vis this Government or the Pakistan
Government. It is well-known to you. But
at the same time I am quite clear in  my
mind that the Government-level discussions
would be called for time and again. Even if
that failed, we should not go on rousing
passion, but we should try again to sit across
the table, to summon them, to appeal to
them to sit round a conference table and dis-

cuss such problems, so  that  such
problems  may be  solved in  that
manner. People naturally co-operate with

all good and sincere endeavour to solve such
problems. Therefore, the Government did
a very right thing in holding the conference
and coming to an  agreement. But my
complaint against the present Government
is this, that the agreement has not been acted
upon in the proper way. As you know, a
long time has been taken for the
appointment of  the Fact Finding
Commission
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which according to the agreement—a copy of
which I have got with me— should have been
appointed immediately after the conference
was held and the report of that Commission
should have been available within six months.
Now, more than a year has passed. We have
not got this report and from the statements that
have been made by the hon. Minister we find
that the Commission itself came to be
appointed about a year after the conference
took the decision. This seems to me to be an
inordinate delay in this matter where we must
have speed. Otherwise, the agony will be
prolonged, the bitterness will be continued.
This problem must be tackled speedily. Speed
is the essence of the problem because we want
to close that chapter—a chapter of sorrow and
tears, agony and suffering. If we view it from
that angle, this time should not have been lost.
I quite understand that when an agreement of
this sort is arrived at between two
Governments, some of the things depend on
how the other party is acting. But I would
require an explanation from the Government,
for enlightenment, as to what came in the way
of it functioning in this matter with a little
more speed than it has shown.

Then, the Fact Finding Commission, again,
is not a very satisfactory one. I find that a
pensioned officer has been appointed as one of
the members of the Fact Finding Commission.
His name is there in the statement that I have
got. Now, why a pensioned officer? Is he
particularly qualified in the social field so that
you must have him? Did he acquire certain
special experience during his service, so that
he should be placed in that position? I do not
find a proper answer to these, because the
Minister has not thrown any light on that
matter, although this kind of appointment has
been called in question in the debates in the
other House. I should have thought that when
you appoint such persons on a Commission of
this sort you should have
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proper people, from among those who
have got some experience in social
work and all that. And then you

can invest that person with proper
authority, if necessary, by passing a
law. Now, Sir, here the Fact Find
ing Commission looks to me too much
of a bureaucratic institution and the
hon. Minister should have reasoned
about this thing. It is a human ques

tion, not an administrative or politi
cal question; so that persons with
experience of social service, flowing
with  human kindness and sympathy
would be able to tackle the job
expeditiously and well. 1 think the
hon. Minister was not fully alive to
this aspect of the matter. I am not
talking about the official whom the

Pakistan Government have put cm the
Board. That is not my business here.
I suppose they have followed more
or less in the same footsteps..........c.covunee

THE MINISTER ForR WORKS, HOUSING
AND SUPPLY (SARDAR SWARAN SINGH) :
Maybe that we have followed them!

SHRI BHUPESH GUPTA: Therefore, the
trouble is there. Such a Commission—a
retired Commission—will function in a
retired way. We want a Commission full of
life, sympathy, vision, understanding, courage
and initiative. Such a Commission should be
appointed that will go into the problem and
leave no stone unturned until and unless a
solution is found. But if you put a retired
official there it will move as if it is a
ramshackle vehicle with all the breakdowns,
with all the Interruptions and all that. Stream-
lined committees should be appointed in such
matters just as you have in other fields when
you tackle problems of such dimensions.
Therefore, I appeal to the Government to
consider whether it has done the right thing.
Now, this task is over. If similar commissions
have to be appointed in future in order to
ascertain the dimensions of the problem and
its implications, I think a Fact Finding
Commission of a different sort should be
appointed.
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Then, I find that according to the agreement
the High Power Officers should have met at
least five to seven times; but they met about
two to three times only. Perhaps, because the
Commission came to be appointed later; it
does not speak well of the way this machinery
has functioned any way. Therefore, that is
another point.

I want to say something about the Tribunal.
I find there are three names given here:—

1. Pandit Thakar Das (India)
2. Mr. L. H. Jafri (Pakistan)
3. Shrimati Bhag Mehta, Adviser

Suddenly I find an adviser. Why is she not
given full powers? Why should she bq an
adviser? I do not know. I assume that she is a
ladv who has got experience in social work,
but in that case why should she be put as an
adviser? She should be given proper powers.
About the other gentleman representing
Pakistan we cannot speak. But if we can offer
our friendly suggestions, the other two
gentlemen on the Tribunal shoula also be
replaced by people with some kind of
experience in social work, people who know
how to tackle such problems, people who
have a humane approach to the problem.
People who know how to talk to these
unfortunate women and people, who can
sympathetically tackle this problem. Police
officers are not the right kind of persons. Why
must you go in for police officers oven in
such cases? j do not deny that for recovery
purposes you must require their assistance
now and then, but they need not constitute the
Tribunal. The Tribunal should be constituted
of people of a different mould. That is what
I am saying.

Now, Sir, lastly my point is this. The
administration of this Department has been
called in question in the other House and in
this House also I was reading the Prime
Minister's speech. He wanted the problem to
be solved humanly and as rapidly as possible.
That is what he said on the 25th of February
last year when he intervened in the debate and
spoke on this Bill. Ifyou have a bureau-
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cratic machinery for solving this problem
humanly and rapidly, it will neither be solved
humanly nor will it be solved rapidly. That has
been the common experience not only of our
benches, but of the benches there also. I think,
the hon. Minister knows in his heart of hearts
that bureaucracy moves slowly. It takes a lot of
lime to decide things. It suffers from a certain
disease called wooden-head-edness. (Time bell
rings.) I am finishing, Sir. Therefore, my sug-
gestion would be that the whole administration
in respect of this problem should be entrusted
to a properly-constituted social organisation,
and especially women should be brought in
and given responsibilities, and the bureaucratic
machinery should be eliminated. So far as the
administrative machinery is concerned, tneir
help would undoubtedly be required, but I
think otherwise the whole thing should be left
in the hands of social workers, no matter from
which part you draw them. They should be in
charge of this great responsibility and this
sacred responsibility. I think, if youi place
them in charge of this responsibility, the
machine will move faster and with sympathy,
and it will be possible for us to settle this ques-
tion and solve the problem both humanely and
rapidly.

SARDAR SWARAN SINGH: Sir, I am
extremely grateful to the hon. Members
belonging to the various parties in this august
House for the very anxious thought that they
have given to this very complicated problem.
The fact that there is some difference of
opinion as to what should be the best way of
tackling the problem is quite understandable.
In a problem so complex, so difficult and so
delicate, it is quite natural that there should be
such a difference of opinion.

Sir, functioning of the human mind is so
mysterious,' and results flowing therefrom are
so different in different circumstances that by
the same process of reasoning and
ratiocination it is quite possible to arrive at
conclusions  which may notbe  quite
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identical. I am, however, extremely grateful
to the hon. Members who have thrown light
on different aspects of this problem.

As a result of the observations made by the
hon. Members on the last occasion in this
House as well as in the other House,
Government reviewed the whole position, had
consultations with the Government 01
Pakistan, and settled some of the controversial
matters, and arrived at certain unanimous
agreements. I am happy to note, Sir, that by
and large, there has been appreciation of the
agreements that were thus arrived at. So far as
the main question is concerned, there is
absolutely no difference of opinion about the
approach that has to be brought about for the
solution of this problem. All sections of this
hon. House agree that this problem should be
treated as a human problem, free from any
political controversy, and we should not look
at it with anv rancour or With anv Spirit either
of parity or of retaliation. That is a very happy
state of affairs, because if all of us agree upon
the approach, then it is easier to find a
solution and it is easier to give some shape to
the problem as to how best that approach
should be implemented and what concrete
steps should be taken to ensure that approach
to be really translated into practice—the
approach which has the unanimous support of
Parliament.

Sir, I am aware of the difference of opinion
which has been voiced by two hon. Members,
Shrimati Lakhanpal and Shri Kishen Chand.
The basis of their argument has been that they
feel that certain homes have been established,
and it is unwise to break up those homes.
Shrimati Lakhanpal went a little further and
treated these human beings, these unfortunate
women, at par either with plants or with dogs,
and she said that they should not be treated
like that proverbial dog of the washerman,
who was neither here nor there. I would very
strongly appeal tOthe hon. lady Member not
to treat the great womanhood, with regard
to which India
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[Sarder Swaran Singh.] always has had
a great amount of pride and respect, at
par either with plants or with dogs. They
are imuch more sacred, much higher and
much greater than to be just explained
away on the analogy of either plants or
dogs. They are human beings and they
have got to be treated as human beings
with greater sympathy and with greater
understanding.

I am surprised, Sir, to find that these
numbers are not fully appreciated, 30,000
is a colossal figure, and if I may say so, it
is several times the membership, say, of
the Houses of Parliament. It is as big as a
town of the size of the district
headquarters. Now, such a large number
of people have gone back to their
mothers, to their sisters, to their brothers
and to their fathers, and to say, with
regard to the great bliss flowing from
their restitution and restoration to normal
circumstances, that there has been
uprooting, will be cruel and will not be a
proper appreciation of the working of the
human mind. We must not forget the
atrocious circumstances which were
created under barbarous conditions over
which those unfortunate creatures had
absolutely no control, and to pair off one
with the other, I think will not be
justified. Therefore, if this problem is
viewed in the context that the so-called
new ties, which are described as homes,
are really nothing but an evolution of
some terrible circumstances, their
resignation to those deteriorating con-
ditions cannot be any source of satis-
faction. No slave can be tolerated to have
his chains, even if he likes them. All
efforts should be made to break those
chains in order that the slave may be able
to have an opportunity to decide for
himself as to what is going to be his
future. The original extent of criticism,
when it was strongly felt by the hon.
Members of this House that every effort
should be made to take a decision about
the future of a woman in accordance with
her wishes, had very great force, and the
agreement arrived at was in con-
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sonance with the new approach. Under
the agreement it has been provided that
she is only to be kept in a home where
she can meet her natural relations, and
thereafter, if in a calm moment she
decides that she has to go back, then she
can go back to her natural relations, or
she can also elect to stay in the country
where-from she was recovered.

Sir, there is a certain amount of
dislocation, as has been pointed out by
Shri Mathur and also by Shri Kishen
Chand. But on the other hand, the amount
of satisfaction that flows after this slight
dislocation, to my mind, far outweighs
that inconvenience which results from the
taking away of that woman from that
particular home. Is the society entitled to
presume that she is really happy, or that
she has no desire to go back? I submit
that it will be a very dangerous pre-
sumption if we start on this basis. If we
assume that she is helpless and she has
resigned herself, or she has reconciled
herself to those wretched conditions, I
think, that will not be a safe presumption.
We should rather continue to create the
conditions in which she. even at the risk
of that slight dislocation, is brought to a
friendly camp where she has got the
opportunity of meeting her relations, and
thereafter a decision is taken in
accordance with her wishes. In the first
instance, even if she has to remain here, it
builds her up psychologically. She has
had the opportunity of meeting her natural
relations. It may be that she has explained
to them that "I have built the home here.
There is no point in my going across. We
can meet each other by going across to
the other country on normal passport or
after obtaining the necessary visas." Also
the natural feeling of weight upon her
conscience which will otherwise always
remain on her that either she is hated by
her natural relations or she has never had
the opportunity of thinking for herself,
that weight will be removed from her
mind and even if thereafter she elects
to remain
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here—it is on all accounts quite probable and
that is also the experience— that even if she
goes back to the abductor, she goes back a
happier woman as compared to the wretched j
condition in which she was recovered. If on the
other hand she goes across i and tries to join
her natural relations and goes over to the other
country, then it was obviously a case in which
she was being kept there against her will and
when that requisite pressure is removed, she
comes back to her own self and wants to go
over to her natural relations. Therefore,
from whatever angle we view it, the fact that
she is put to this inconvenience is very much
balanced by the good results flowing from this
removal to the camps. These were the
conscientious objections. I have kept a note of
the various suggestions that have been made by
the hon. Members of this House as to how best
we should approach  this  problem. I
myself believe that a greater —emphasis on
the social angle and utilization of
social workers in a  more effective way
will solve this problem much better and will
also save the administration and the
organisation from a certain amount of
criticism. I want however to add, Mr.  Deputy
Chairman, that Government has been alive to
this aspect and from the very inception, a large
number of  social workers, both women and
men, have remained associated with this work
at various levels. The persons who have been
in charge of these camps have a very difficult
and delicate task when persons who can be
described as psychological wrecks are
recovered and brought to these camps. To take
care of them is really a very difficult task and
this task has always been handled by
social workers. Then again, ample
opportunities have been provided for social
workers from both the countries to have free
access to these unfortunate victims so that they
can explain to them the conditions and could
bring certain facts to their knowledge which
might have the effect of dispelling the fear
complex to which those women have been
subjected. This is the normal story that is told
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to these people that their natural relations were
all killed or that as soon as they cross the
border, they will perhaps be shot down or
they will be murdered—this is the type
of stories that are normally dinned into the ears
of these women before they are recovered. As
soon as they go to the camps and meet their
own relations, then all that is  removed and
they see that those relations who were
described by the abductors as dead, are alive
and they can talk to them. They can also
explain to them that such and such women
that went over is living happily with either her
previous husband or her father or her
mother or her other relations. Therefore, that
gives an opportunity for all these social
workers to explain things in their proper
perspective so that these falsehoods that are
dinned into their ears are removed and they can
think for themselves as to what is the best
course that they should adopt. There will,
however, always have to be a certain corps of
what Mr. Bhupesh Gupta in his characteristic
eloquence, was pleased to describe as
bureaucratic set-up because even democracy
has to function through permanent services
and it is a convenient way of describing the
permanent services as bureaucratic. The main
burden will have to remain on the members
of the permanent services  both in the matter
of recovery and in the general administrative
arrangements with regard to finances,
accounts and all other things; but I fully
appreciate that the social aspect has to be laid
greater stress upon and an opportunity to
associate as large a number of social workers
as could be associated with this type of
work with advantage, should be well availed
of.

There is one thing which I want particularly
to mention. One or two hon. Members have
indicated an element of doubt about the future
of these women after they are recovered and
restored to their natural relations. I have great
pleasure in reporting to this hon. House that
our society in this respect has shown a very
bright and remarkably good side of their
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[Sardar Swaran Singh.] approach. We have
dealt with thousands of cases, and cases in
which the unfortunate victims may not have
been really welcome to their families have
been extremely rare; and I was' hoping that the
hon. lady Member who made particular
reference to ' this point would cite even one
case in which a woman who had been restored
to her relations was not really respected. I
think that the greatness of our society lies in
rising to the occasion to meet such difficult
situations and in this particular respect, in this
particular aspect, large numbers of people had
doubts about the future of these Hindu and
Sikh abducted women who were brought over
to India; but it is a very happy augury and as
Prof. Wadia pointed out, it has shown a bright
lining to the otherwise dark clouds that our
society rose to the occasion and really
welcomed these women *ith open arms
knowing fully well the circumstances under
which they were placed and the indignities to
which they were subjected. Therefore, there
may be a theoretical objection on this score
but this is certainly not borne out by facts and
cir-eunastarjnes.

There is one other aspect which has been
stressed by more than one Member. That is
about the quantum of work that has been done
in Pakistan. I am happy to note that every
Member who has touched upon this matter
has very rightly avoided suggesting that we
should have any approach on this matter in
any spirit of competition or in a spirit of
counting. That is quite consistent with the
high tradition that this Parliament has always
built while approaching such problems. But it
has been quite strongly suggested that steps
should be taken to point out to the Pakistan
authorities that while we intend to continue
our work because we think that it is good to
be done, they should also try to do as much
and should try to do more in a spirit ot
competition for doing a good thing rather than
start approaching this problem in a spirit that
we should deteriorate because they are
deterio-
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competition for doing that good work in both
the countries. The active support and the
moral support and. the approach that has been
brought to bear on this problem from different
sections of the House, these are ample
guarantees that this atmosphere will percolate
among the people and they will also start
feeling the urgency ol the problem.

It is true that there are a large number of
women who are unhappy, either on account of
age or the initial circumstances in which they
were got hold of, in indecent and desperate
hurry, and because the original polished sort
of life is disappearing and realities are now
showing themselves in their naked form. So
quite a big percentage of these women are
really unhappy and therefore every effort
should be made to recover them and keep
them in a neutral home so that a decision can
be taken in accordance with the agreement;
that appears to be the correct approach.

Two hon. Members have made mention of
the Prime Minister's speech on the last
occasion when he said that he hoped that the
work would be completed within the
extension that Parliament gave on the last
occasion. In a matter of this nature, Sir, it has
been the endeavour of the Government to
come before Parliament from time to time.
Views had been expressed here doubting the
wisdom of coming to Parliament over and
over again after the year 1949. Some hon.
Members have also suggested and asked why
sufficient foresight was not shown in 1949,
that we ought to have been able to see the
duration of time that would be required to
straighten out this problem and we should
have asked for legislative powers extending
over several years. Sir, in a matter of this
nature, the objective before the Government
has been to finish this work as early as
possible. But the results have been of a
continuing character and while dealing with a
human problem of this nature, you cannot
huddle thousands of people
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administrative, social and psychological, in
the matter of tackling this problem in any big
way and within a short time. Public opinion
has also varied from time to time. Sometimes
the atmosphere is favourable and sometimes
there is some opposition to it. But I want to
take this opportunity to pay a tribute to the
selfless work put in by the band of social
workers who against all odds continue to put
in their best effort. Sir, in 1949, Parliament in
its wisdom put this legislative measure on the
Statute Book for two years and later on it was
discovered that work has been continuing and
on several occasions this measure had to be
extended. I think, that this was inevitable,
regard being had to the nature of the problem
and it was not on account of any lapse,
carelessness or want of zeal in the discharge
of the executive functions that devolved upon
the Government as a result of this legislative
measure. I want to assure hon. Members that
this matter has been receiving attention at a
fairly high level and Government has never
treated this problem purely as a routine
matter, but has always devoted considerable
time at the highest level, to find out as to what
would be the best way of dealing with this
problem.

Then again, it has been suggested that we
have got two Police representatives on this
Tribunal and the lady—Shrimati Bhag
Mehta—is only an adviser. Why should she
not be made a full-fledged member of the
Tribunal? But I may point out that the
constitution of the Tribunal has to be agreed
upon by both the Governments and it is surely
some compliment to our social worker, Shri-
mati Bhag Mehta, that although she belongs
to India, she has been accepted as the Joint
Adviser, to advise both the Pakistan Member
on the Tribunal as also the Indian Member on
the Tribunal. She is the Joint adviser to both
the Governments. Personally I have no
objection if the lady member can be a full-
fledged mem-
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ber; but in that case you will have two
members, one being our nominee and the
other that of Pakistan and whether that will be
a real advantage is a matter which requires
further consideration; also whether Pakistan is
able to nominate a full-fledged lady member
to the Tribunal. It is a matter which can be
gone into to see what can be done.

SHRI BHUPESH GUPTA: That should be
attempted. You should be in touch with the
Government of Pakistan to do this, if it is
possible.

SARDAR SWARAN SINGH: Therefore, Sir,
I submit that the time for which we are now
asking this Bill to be extended really will give
us ample opportunity to have the report of the
Fact Finding Commission and Government
will have no hesitation to take any action,
administrative or otherwise, to ensure that this
work is carried on and concluded as expedi-
tiously as possible.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill to continue the Abducted
Persons (Recovery and Restoration) Act,
1949, for a further period, as passed by the
Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now we take
up the clause by clause consideration of the
Bill. There are no
amendments.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

SARDAR SWARAN SINGH: Sir, I move:
"That the Bill be passed."

MR. DEPUTY CHAIRMAN: The question
is:
"That the Bill be passed."

SHrI H. C. MATHUR: Would you not
permit me a few minutes?



1521 Delhi Joint Water

and Sewage

MR. DEPUTY CHAIRMAN: No time, Mr.
Mathur.

The question is:
"That the Bill be passed."

The motion was adopted.

THE DELHI JOINT WATER AND
SEWAGE BOARD (AMENDMENT)
BILL, 1955

THE MINISTER For HEALTH (RAJ-
KUMARI AMRIT KAUR): Sir, [ move:

"That the Bill further to amend the Delhi
Joint Water and Sewage Board Act, 1926,
for certain purposes, as passed by the Lok
Sabha, be taken into consideration."

In requesting for this Bill to be taken into
consideration, I wish to place before the House
just a very brief history to show why this has
become necessary and also to show the House
that this is a very small and simple measure
which has, however, been long overdue. As a
matter of fact, this Bill was actually introduced
in 1951. As will be very clear from the State-
ment of Objects and Reasons, the Delhi
Municipality alone has been given certain
concessions which, in the opinion of the
Government of India, have really become
completely out of date. Also the sewage
effluent had been supplied to a number of pri-
vate individuals for cultivation purposes at
certain rates by the Joint Water and Sewage
Board and for a number of years these persons
have defaulted payment to the Board.

is to
from
land

The purpose of one amendment
enable us to recover the arrears
such  defaulters as arrears of
revenue. Now, under the Delhi Joint
Water and Sewage Board Act of 1926,
the Board supplies filtered water in
bulk to various local bodies in Delhi
and receives payment from all of them
of the actual cost of supply but the
Delhi Municipality alone..............

SHrRI KISHEN CHAND (Hyderabad):
What is the actual cost of supply?
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MR. DEPUTY CHAIRMAN: Do yoa want
to know the cost to everybody?

SHrI KISHEN CHAND: Yes, Sir.

RAIKUMART AMRIT KAUR: I am only
concerned with the Delhi Municipality. The
rate varies according to the local body but what
I am saying is that when this Board was
constituted the Delhi Municipality was the
only body that was given this exemption. We
have tried to get back to 1926 and And out
whether we could get any papers or anything to
show us why this exception was made.
Nothing is available either with the
Government or with the Chief Commissioner
of Delhi. The Delhi Municipality alone has
been able to produce a resolution that was
passed by it on receipt of a letter the number of
which has been given by them. When we
brought forward this Bill in 1951, the Delhi
Municipality said that it should be excused in
the light of the agreement that had been
reached and that, in any case, we should defer
consideration of the question until the corpora-
tion was formed. The question of the formation
of the corporation was on the tapis; it was
presumed that the corporation would come into
being in 1952 and I agreed to defer
consideration of the question till 1952. In 1952
the Delhi State Government came into being
&nd that Government were definitely opposed
to a corporation. Therefore, the matter was
held up but my colleague the Finance
Minister—and I entirely agree with him—feels
strongly that the amount that is now being paid
increasingly to the Delhi Municipality is really
not a legitimate charge on the Government of
India. Therefore, it is that we have now come
up with an amendment to this Act whereby the
Delhi Municipality will come in line with all
the other local bodies. It will not be a very
great liability on that body.

The legislation envisages two provisions;
one, it extinguishes the liability of the Central
Government under the proviso to sub-section
(D) of section 12; and, secondly, that the
charges due



